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ORDER 

B.C. Sarma, AM 

The dispute raised in this petition is about the non-

receipt of the retirement benefits. The applicant had retired from 

service in 1995 as a Superintendent in the Regional - Passport Office, 

Calcutta under the respondents. He was duly appointed as a Clerk 

by the Assistant High Commissioner for India under the respondents 

by a letter dated 15.7.1958 in Bangladesh and accordingly, he had 

rendered service. But even though he had retired in May, 1995 not 

even the G.P.F. amount has been given to him and ,hence)  this petition. 

2. 	 When the admission hearing of the matter was taken up 

today Mrs. Sanyal, learned counsel for the respondents submits that 

there are some problems regarding regularisation of service of the 

applicant while he was working in Dacca Office of the Indian High 

Commission in Bangladesh and that is why,  there has been delay in 

the matter of disbursement of the retirement benefits. 
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3. 	 We have heard the submissions of the learned counsel 

of both the parties and perused the records. It is most unfortunate 

and surprising to the applicant who had retired as Superintendent 

of Office under the Regional Passport Officer, Calcutta has not yet 

got his retirement benefits, although he retired about three years 

ago. Even if there was some problem regarding regularisation of his 

service while he was in service in Dacca, that should not have stood 

in the way of his getting the amount accumulated in his provident 

fund account. We find that there was a communication dated 23.10.96, 

as set out in annexure/E to the application which states that 

competent aut11rity haA approved grant of provisional pension to 

the applicant till the finalisation of the service records. But Ptill 

that date it has not been released. While Mrs. Sanyal submits that 

the applicant has refused to accept the provisional pension, the 

learned counsel for the applicant submits that his client is ready 

to receive the provisional pension. The picture that emerges from 

the above fact is that there has been total callousness on the part 

of the respondents in this matter. The application is, therefore, 

disposed of at the stage of admission itself with the following orders .- 

Within a period of two months from the date of 

communication of this order the respondents shall release the entire 

amount of G.P.F. which has accumulated in the account of the applicant, 

They shall also pay interest at the rate of 10 per cent per annum 

from the date immediately following the expiry of the h±eemnths 

from the date of his retirement till the date of actual payment. 

Within a period of two months from the date of 

communication of this order the respondents shall pay provisional 

pension as per rules to the applicant which shall be accepted by 

the applicant without any prejudice to the rights and contention 

in this case. 

The respondents are further directed to settle 

the service record of the applicant within a period of four months 

from the date of communication of this order and thereafter within 

,, 
a period of two months they shall pay all the retirement benefits4 

N order is,assd as regards costs. 

MEMBER (J) 	 MEMBER A 


